
CENTRAl., DMTNTSTRATIVE TRTBUNM 
PRI NCIPAL BENCH 

Oi. No.314/2003 

New Delhi the 2nd day of September 1  2003 

Hon!ble  Smt. Lakshmi Swaminathan, Vice Chairman (J) 

Dr.H.C.'Ransai 
S/fl Shri. P.T.Ransal. 
P/fl M-12. G reen Park Extn. 
New Delhi. 

.Applicant 
(None for the appi cant 

VERSUS 

Union of India' 
through Sretary1  
Ministry of Health and Famii.y 
Welfare, Nirman Bha.wan, 
New Delhi. 
TheDirector General, 
Cental Governmeflf Health Scheme, 
Nirman Bhawan, New Delhi. 

. Dr.S.KChaturvedi. 
Joint Director, 
C G .H. S. ( Vigi )ance 
Nirma.n Bhawan, New Delhi. 

(By Advocate Shri R.N.Sin.gh 

0 R D E R (ORAL) 

- . Respondents 

Honble SmtLakshmi Swaminathan,Vice Chairman1  (J) 

This case is listed at. Serial No.10 in today's cause 

list wherein a preliminary objection has been. taken .by  the 

respondents regarding jurisdiction of the Tribunal, to deal 
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with the issues raised in the OA. 

2. 	The applicant. seeks quashing of allotment order 

issued in, favour of respondent No.3 by respondent No.2 i.e. 

Director General., COPS with a. further direction to direct 

the respondents 1 and 2 to consider his case for allotment 

of Govt..accommodation i.e .Type V-D-TT/1.8,. Xaka Nagar1  New 

Delhi 

/ 



3. 	It is seen from the reply affidavit, filed by the 

respondents dated 2362003 that they have taken a 

preli

.

mina 	cton regaring the 	rscton of the i 

Trihinal 

 

to entertain this O.They have relied on the 

judgement of the Delhi High. Court in SrntBab1i and Anr. 

Vs. 	Govtof NCT of Delhi and Ors. ( 95 (2002) Delhi Law 

Times 144 (DB) which has been followed by the Division 

Bench of this Trihuna1 in M.M.Khantwal and Anr. Vs. UOI & 

Ors- 	(Op. 208/2002) decided on 173.2003 and other Single 

Bench ji.dgements of the Tribunal referred to in Para 1 of 

t.h P. rAply. Simiiar plea has bn taken by the rspondnts 

regarding the same issue dealt with in t.he case of Raj 

Kumar Vs. 	UOI & Ors (O.k 270/2003) listed at Serial No,9 

today. 

. 	.s none has appeared for the applicant in the 

present case even on, the second call, I have accordingly 

procd.ed with the matter under Rule 15 of the Central. 

	

dmini.st.rative Tri.hunal (Procedure) 	Rules, 1987., after 

perusing the p1 eadings and considering the. si.i.hmi..ssions of 

Shri. P.N.Singh,iarned counsel., for the respondents 

5. For the reasons given in Raj Kuiiars case 

(supra), the present O. fails and is d i s m i s s e d on the 

ground. of lack of jurisdiction of the Tribunal to deal with 

the issues raised in this O.. In this view of the matter 1  

Rgistry is directed to return the documents to the 

appint1  retaining one set of document.s for record 

purposes to enable him to proceed i.n the matter, as advised1  

in accordance with law. No costs. 

Smt.Lakshnii Swaminathan 
Vice Chairman (J) 
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